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‘P’ ForMs

*614. Surt G. M. MIR: Will the
Minister of FINANCE Dbe pleased to
state the number of passengers who
booked their passages from India
during the period from (i) July 1962
to June 1963, (ii) July 1963 to June
1964 and (iii) July 1964 to April,
1965, (a) without ‘P’ form approvals
and (b) with ‘P’ form approvals?

TuE MINISTER or PLANNING
(Surr B. R. Buagar): ‘P’ form con-
trol has been introduced with a view
to regulating travel abroad of those
who propose to go abroad without
release of foreign exchange. As such,
all data are being maintained prima-
rily with reference to such travel as
is made on the basis of ‘P’ form ap-
provals. The number of such appro-
vals given was as under:

July 1962—June 1863
July 1963—June 1964
July 1964—April 1965

The data about travel without ‘P’
form is not readily available. Col-
lection of this data would involve
scrutiny of thousands of initial docu-
ments entailing too much time and
labour which would not pe commen-
surate with results likely to be
achieved.

53,376
52,180
317,506

Sart G. M. MIR: Will the hon’ble
Minister please tell us whether it is
a fact that a large number of passen-
gers who had been granted ‘P’ Form
facilities for going abroad for g short
visit, say, from 1 month to six months,
have not informed the Reserve Bank
Exchange (Contro]l) Department the
date of their arrival in India?

Surri B. R. BHAGAT: In individual
cases or in general cases?

Surt G. M. MIR: I am talking of
certain persons who have not inform-
ed the Reserve Bank of the date of
their arrival in India.

Surr B. R. BHAGAT: According to
the stipulation mentioned in ‘P’ Form,
it is necessary for a person who goes
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abroad to jnform the Reserve Bank

of India when he comes back to India
about the date of his arrival.

Surt G. M. MIR; I want to know
how many persons have pot done so.

THE DEPUTY CHAIRMAN: Those
who go out should inform the Reser
Bank when they return.

Surr B. R, BHAGAT: The Regerve
Bank will look into it. | do not
have the figure of how many have in-
formed and how many have not.

SHrt BIREN ROY: Is it at all pos-
sible to travel without a ‘P’ form?

Surr B. R. BHAGAT: They
not have ‘P’ Form.

need

Surt BHUPESH GUPTA: When the
‘P’ form was introduced, the then
Finance Minister, Mr. Morarji Desai,
wrote to us that it was only meant
to see that foreign exchange was not
misused by people who go on false
pretences and so on. Having regard
to that assurance, may I know,
Madam, why the Finance Ministry is
allowing these arrangements to be-
utilised by other Ministries such as
the Home Ministry and the External
Affairs Ministry some time to prevent
valid passport holders from going
abroad when they are satisfieq that
their travel does not involve any
foreign exchange whatsoever?

Surt B. R. BHAGAT: In many
cases such as the international acti-
vity or some other purpose the Exter-
nal Affairs Ministry have 1o give their
clearance. They have to satisfy whe-
ther they are a burden to the interest
of the country or not. Similarly, Home .
Ministry also gives clearance because .
of the bona fides of the person and
other things.

Sarr BHUPESH GUPTA: Madam-
Deputy Chairman, this js precisely my
question. Under the law, I shall pre-
sently give you the contents of the
letter which Shri Morarji Desai wrote

.
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to me. The sole purpose of this ar-
rangement was to see that foreign
exchange was not misused. Now the
hon. Minister says that they also loock
into other matters, bona fides etc. of
the persons and other things. Now,
these are matters 1o be considered
when a passport apoplication is grant-
ed. Why, in that case, is the ‘P’
form mechanism is being used in
order to negate the valid passport
held by citizens when it 1s open to
the Government not to issue passport
to undesirable people according to
them, who apply for it?

Surr B. R. BHAGAT: That ig an
over-riding consideration which ap-
plies not only to ‘P form cases but
anybody who seeks to go out on
foreign exchange. Only n certain
conditions if we think it desirable,
we get the advice from the External
Affairs or the Home Ministry for
clearance from a different gngle.

POSTPONEMENT OF LOAN REPAYMENTS

*615. Srr JAGAT NARAIN: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that some
aid-giving countries have expressed
re diness to accept postponement of
repayment of loans by India; and

(b) if so, what are the details in
the matter?

Tae MINISTER or PLANNING
(Surt B. R Bxacar): (a) We have
not made any requests to the aid-
giving countries for a postponement
of debt repayments nor have they
made any move in the matter,

(b) Does not arise.
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Surt BHUPESH GUPTA: We have
got some figures here. But under
this Five Year Plan discussion that is
going on it is found that these repay-
ment hability obligations will not
have been made at the present rate
of our export balance of trade. How
the Government then propose to
handle the situation arising specially
in 1966-67 and also in the current
year?

SHrr B R. BHAGAT: The first as-
sumption is not true, Madam. About
the second, we get it in every Budget
Speech of the Finance Minister how
much repayment we have to make of
external loans.



